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AUTHORITATIVE ENGLISH TEXT

BILL NO. 25 OF 2012



THE SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY AND
CONVENIENCE) AMENDMENT BILL, 2012

( AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL

further to amend the Shimla Road Users and Pedestrians (Public Safety and
Convenience) Act, 2007 (Act No. 2 of 2008).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty third Year of
the Republic of India as follows:-

1. Short title.—This Act may be called the Shimla Road Users and Pedestrians (Public
Safety and Convenience) Amendment Act, 2012.

2. Amendment of section 2.—In section 2 of the Shimla Road Users and Pedestrians
(Public Safety and Convenience) Act, 2007 (hereinafter referred to as the "principal Act"), in
sub- section (1), in clause (0), after sub-clause (viii), the following new sub-clause (ix) shall be
inserted, namely:—

“(ix) Any other vehicle as may be declared as public utility vehicle by the
State Government in public interest, for the reasons to be recorded in writing.”.

3. Substitution of section 18.—For section 18 of the principal Act, the following
section shall be substituted, namely :—

"18. Power to relax.—The State Government may, in the public interest, relax
any of the provisions of this Act, for any class of persons or in respect of any road
in Scheduled-1, IT and "Core Mall Road", for reasons to be recorded in writing.".

STATEMENT OF OBJECTS AND REASONS

In order to restore the sanctity of the Shimla Mall Road by preventing its use as a
thoroughfare and to regulate traffic in the interest of public safety and convenience on sealed
and restricted roads of Shimla Town, the Shimla Road Users and Pedestrians (Public Safety and
Convenience) Act, 2007 was enacted in 2007. After the enforcement of the Act, the local
administration has experienced difficulties in allowing vehicles required for celebration of
Republic Day, Independence Day and other functions, shooting etc. on the Core Mall Road and
has requested that some relaxation may be provided by making necessary amendments in the
Act, so that the Government may be in a position to deal with such situations. The matter has
been considered and it has been decided to empower the State Government to declare any
vehicle to be a public utility vehicle in public interest for the reasons to be recorded in writing
and enlarge the scope of section 18, to empowering the State Government also to relax any of the



provisions of the Act in respect of the Core Mall Road in public interest. This has necessitated
amendments in the Act ibid.

This Bill seeks to achieve the aforesaid objectives.
(PREM KUMAR DHUMAL)
Chief Minister.
Shimla:
The ,2012.
FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLASTION

—Nil—



